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ORDER
PER AMIT SHUKLA, A.M.:

The aforesaid appeal has been filed by the assessee
against the order dated 30.8.2019 passed by the Pr. CIT,
Varanasi under section 263 of the Income Tax Act, 1961 for

Assessment Year 2001-02.

2. At the outset, the 1d. Counsel for the Assessee submitted
that the assessee wishes to withdraw the appeal on the ground
that no order, giving effect to the order of the Pr. CIT under
section 263 of the Act, has been passed by the Assessing Officer.




Accordingly, the appeal of the assessee is dismissed as

withdrawn.

3. In the result, the appeal of the assessee stands
dismissed.

Order pronounced in the open court on 26.9.2023.

Sd/- Sd/-
[B. R. BASKARAN] [AMIT SHUKLA]
ACCOUNTANT MEMBER JUDICIAL MEMBER
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